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(Shri Narreddy Tulasi Reddy)

is being reviewed and requested the
State Governmentg not to notify lhe
_areas and crops for kharif 1988-89
till 5 decision is taken by them. They
have algo askeq that the banks may
be advised not {o collect the premium
during kharif 1988 till a decision is
taken by them.

Madam, due to this decision the
farmers not only in Andhrg Pradesh
but in the entire country will suffer
considerably in the event of adverse
geasonal conditions. Hence T request
the Government of India i{g compleie
the review immediately and 'continue
the scheme including for commercial
crops with immediate effect,

Thank you.

THE DEPUTY CHAIRMAN. Yes.
Smt. Ratan Kumari.

ot T o feww (ITCNRW)
sqamafa wevear, ® T &
FTaT g TR FETE |

Alleged Mishap in Ordnance Unit,

) Itarsi
st T FATR (TF W1W) ¢
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frdy fgeq & amr @it 1 &fas g9
g .7 UEAT 16 AT B AN
4 ¥ 5 9% F 4@ &

{The vice-chairman (Shri Satya
Prakash Malaviya) in the Chair)

aeY € UF AT g9EAT 710 RATAY
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B fardizs qEN T @ X 99
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32 W g - A #E w9Q
F MAT JET F«@ W | IqF
are Wed WIAW W UET HZATHD &Y
gaeafa iR fawa a1 fagg a9
qUEr 2 ) zAd FE srg AE &Y
ST OW T HR I qEA F
faq sEws STy Ag fwm e §
Ay WA ¥ A AT & F I oEA

AT &1 @ are 6T Jifw

ae @A HO | -

g @l @yE (T 93W)
wged, § TUFT GRAT  FAl Z
# fewn fafaedt #r geargadt a9y
1 geat g AR 9fF ag semmaAr
sem i g% 3, wfwm @ W
EA I I

SHR! SHIV PRATAP MISHRA
(Uttar Pradesh). Hon. Vice-Chairman,
I want tp associate mysels with what
hag been stateq by the hon, Member,
Thig ordnance factory which is esta-
blished at Ifarsi ig very important
irom the point of view of safety and
security of the country. It produces
highly explosive powder which is
used in the missiles anq tanks. In
fact this is the only factory producing
thig material, But unfortunately, it
has been plagued by accidents during
the last five months which occurred
six times. The cause of these acci-
dents may be either conspiracy of
some extra-territoria]l agency, or the
intra-unioy, rivalry op the issue of
appointment of the Manager whg has
been appointed there and op the
transfer of the earlie; Manager, So,
in either case, keeping in view the
security of the coumtry and impor-
tance of this factory, I feel a thorough
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enquiry should pe conducted to find
out whether these accidents are due
to intra-uniop rivalry op whether it
1s due {0 a conspiracy of some extra.
lerritorial agency.

Problems Facing the Ymplementaiton
of Central Schemes relating tq
Cooperative Credit Institutions

SHRI KAHNU CHARAN LENKA
(Orissa): Hon. Vice-Chairman, I am
thankful to yoy fop giving me this
opportunity {o draw the aitention of
the Governmeni to the serious pro-
blem that faces the small and mar-
ginal farmers of Orissa. Due to
frequeng occurrence of patural cala-
mities in Orissa, the vural economy
of the State in general, ang the eco-
nomy of the farming communit, in
particular, hag rcceived a great set-
back resulting iy default by mosy of
the farmers {g the co-operative credit

institutions which  is choking
the cooperatiye credit pipe-line,
The Central co-operative  banks

in such g grave situation have in-
curred g huge deficiy iy their internal
resources which evidently affected
their power of borrowing from higher
financing agencies. It has resulteq in
a serioys setback in the procesg of
agricultural development ip the Slate
and g large number of marginal and
sma]l farmerg of Orissa are deprived
of agricultural co-operative loans
from the co-operative sdcieties, This
warrants filling their huge gap in
non-overdue cover, The present re-
quirement of non-overdue cover as
on 3t0h June, 1988 will be of the
order of Rs. 10 crores. The releases
{rom the Government of India under
this head is noy adequate to cover
the actual requirement,

Therefore, I request the Govern-
ment of India to release adequate
amounts so as to cover the actual
requirement by relaxing the existing
norms, if necessary.

My second point is, the Agricul-
tural Credit Stabilisation Fund has
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been createq at the Orissa State Co-
opcrative Bank level to meet  the
demand for conversion of S.T. loans
into medium-term loans of those far-
mey members whose cropg have been
affected by natural calamitieg to the
exteat of 50 per cent or more. The
present level of the said funq i of
the order of Rs. 12 crores which is
falling far short of the optimum level
of Rs, 15 crores. The annual releases
from the Government of India under
the scheme, which is fully aided by
the Government of India, are inade-
quate, Therefore, I request the Go-
vernment of India to release the total
amount required every year as the
State ig drought/flood-prone and the
majority of the population pelongs
to small and marginal farmers, Sche-
duleg Castes and Scheduled Tribes.

Due 1o the reasong stateq earlier,
the co-operative credit institutions
which are the maip source of credit
lo the farming community have be-
come. very weak and are unable fto
meet the credit needs of the people
to the fullest extent, Ag such. there
's absolule ang imperative need for
revilalising them by providing ade-
quate share capital out of the L. T.O.
funds of NABARD. 1 would request
the Government tq instrucy NABARD
to provide adequate funds to the State
Government to be invested as ghare
tapifal in the co-operative credit in-
stittuions of the State, relaxing the
existing norms, if necessary.

At the end, T would like to point
out that this is a Central sector
scheme operating on 50 : 50 basis.
Under the scheme, the LAMPS are
being provided  subsidy at 10 per
cent of the total consumption loans
issued by the LAMPS. As NABARD
ic not providing reimbursement faci-
jities. the LAMPS whose owry, resource
position is weak are not able to meet
the consumption credit needs of their
needy members to the fullest extent
and, therefore they are not able to
take full advantage of the scheme I
request the Government to instruct



